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Sbri Nanda: I consider it will not be 
proper. 

Mr. Speaker: This will not be laid 
on the Table. 

Shri S. M. Banerjee: My first ques· 
tion was: what are the salient features 
of this note, what are the broad fea-
tures? 

Mr. Speaker: Probably in the earlier 
answer he has said that i! will not be 
proper to disclose that. 

Sbri H. N. Muk_Jee: On a point or 
order, Sir. In this question there is a 
reference to a Cabinet Minister, a Min· 
ister Without Portfolio, howc\"(~r. Shri 
T. T. Krishnamachari, and to a note 
which is' supposed to have been pre-
pared by him. Now, the Cabinet Min-
ister himself is very luckily present in 
the House. He is responsible to this 
House individually a9 well as collec-
tively as a Member or the Cabinet. He 
has prepared a note, and he has made 
certain observations which have a\ 
least gone so far as to attract the atten-
tion of the Members, particularly the 
Member who- has asked this question. 
Is it not in order for you to ask the 
Minister concerned to give some little 
explanation of how this matter came 
to be in the press SO that the Member 
could ask the question because infor-
mation is b('ing withh~ld from us'? 

Mr. Speaker: It is perfectly in order 
for any Member to ask that when it 
has appeared in the press that some 
note' has been prepared by a member 
of the Cabinet, but it is also in order 
for the Members of the Cabinet to say 
that lney are not going to disclose it. 
Therefore. I cannot compel them it 
they say that at this moment they are 
not prepared to disclose it. I cannot 
('omp"1 th('m at this moment. 

Shri Han.'1h Chandra Mathur: The 
Minister or the Government must 
state it is in lh" public interest that 
they are withholding the information. 
It is no! It'f! to their sweet discretion. 

Shri Nanda: The point is whether 
hon. Members al'e being deprived of 
any opportunity to discuss anything 01 

public importance. We are having 
CJppOrtunities to discllSlJ all these ques-
tions which concern us about trans-
port, power, coal, etc. There are 
several notes being exchanged, and it 
is my humble view that it may not be 
quite proper to start giving notes of 
the Members of the Cabinet. 

Mr. Speaker: I am not clear within 
myself. What the Members insist 
is .... 

''It ~~lf;q (~) : ~ 

~. 

~C:~qT q'~)q~ : ~ ~ W ~, 

? ~~«~I 
Whal the hon. Members insist iii that 
any information that is withheld by 
any Member of the Government must 
be done in public interest. He must 
say so, that in the public interest it 
cannot be disclosed. That is why I 
wanted the han. Minister to It,ll me 
whether it was on that account that 
he did not want to disclose it, or wbe-
there there was something else that I 
might l'onsider. 

Sbri NaDda: Yes, Sir. That is the 
position, that it is not in the public 
interest. 

Mr. Speaker: Then it cannot be 
disclosed. 

WRITTEN ANSWERS TO 
QUESTIONS 

CODUIlittee for Siadies on Eeonomit' 
Development in India and Japan 

':'14. Shri Indrajit Gupta: WHI the 
Minister of Planning bt' pleased to 
state: 

(a) whether the Commit'.ec for 
Studil's on Economic Development in 
India and .Japan has stort.('d function· 
ing: 

(b) it ,0. the activities il !W3 taken 
up in the first instance: 
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(c) the conunon featur(!s (..f f h~ 
Jndian and Japanese economi~s which 
iDspired the constitution of this Com-
mittee; and 

(d) in what way it is '~xpected to 
lJeneftt India? 

The Minister of Planning 
Labour aDd Employment 
.Naada): (a) Yea. 

and 
(Shli 

(b) The Committee has ·.lHi.!crtaK\!lI 
the organisation of transla'.io:1 (If some 
..Japanese material relevant to the 
planning process. It has also ~(lnsider­
eel the formulation of a ,'ese,rd, pro-
granune in collaboration with the 
..Japanese Committl'e. 

(c l The constitution of tb(. Com-
mittee was inspired by the de~ire Ie 
exchange infonnation on ;>lannin~ 

methods and techniques and promote 
dose l'Ooperation on studi('s bearing 
on long range probll'ms of (;eonom;c 
development between the iwo coun-
tries both of which are il1t~,·e~t.ed in 
accelf'rating the process of cI,'velop-
ment through plonning. 

(d) This would benefit India by 
making available to her the kssons 01 
1he Japanese experience end by eJl-
abling her to have a mor.' informed 
perspectiVe view of the t,conomic re-
'atlons between India and .Tapan. twn 
important developing countrit's of the 
.A!:an region. 

Forged Pallllporas 

r Shri R. Barua: 
I Shri M. I •. Dwh'~dj: 

"15. 1 Shrt S. C. Samanla: 
Shrl Subodh Banscb&: 

l Shrt R.'tghunath Singh: 

Will the Prime Minister be plea~c:l 

to state: 

(iI) whether it is a fact 'hal thee. 
persons were arrested .It f'"Ll,n on 
3r.1 July. 1962 for carrying forged 
p/IKsports: 

(lJ) if so. whethll' GO','''l'l1l1lt'nl have 
be· .. .'ll able to locate the main SCUl'CPo "C 
the issue of forged passporls: ~IlCi 

(c) the details thereof? 

The Deputy Mialster in Ul(: Ministry 
of External Affairs (Shri Dlnesh 
Sinrh): (a) Yes, Sir. Three persolls 
were arrested at Pal am on 3Id July. 
1962. One of them was the hold .. r of a 
fake British passport. The pther (\ItO 
were endorsed in the pas:;port as hi. 
sons. Both the latter endorsement and 
the U.K. validity of the pass):'ort: were 
forged. 

(b) The case is still LindeI' inve.<ti-
gation. 

(c) Does not arise. 

Foreign Exchaul'e and Third Plan 

(Shri Barish Chaadra Mathur: 

I Shri P. 1[. Deo: 
8hri Narendra Slurh Maid/II: 

I 8hrl BishaDchaacier 8~1 h_. 
I 8hri Sabodh RIUIIIIIa: 
I Shri S. C. 8amuta: 
I 8mi B. K. DaII: I Shri M. L. »wived!: 

Shri Yllllhpal Sla,b: 
·16. J Shri Morarka: 

-) Shri Bart Vls!mll KalnaU. : 
I Shri Sham Lal San': 
I Shrl IDdrajit Gupta: 

I Shrl Dajl: 
Shri A. K. GopalaD: 

IShrl A. V. Ra&'havaR: 
Shri Namblar: 

I 8hri Mohan Swarap: 
I. Sbrl D. C. SJlanna: 

Will the Minister of Pl:a,,";~,;'\' 1.Je 
pleased to state: 

(al the impact of foreign ~x('hanlle 

position on Plan targl't< and pro-
gramme for th" year: 

(b) whether any restriction, hue 
been imposed and Instruction issued in 
this regard to the State Gr.vernmfllts 
and Central Ministries: and 

(C I wlwthe .. a stateme") •. indicatinl! 
position rej(ol'ding major schpme •. ;11 
nt' lain 0" the Tabl .. '? 

The !\f intste,· of I'lllnlli',g lind 
Labour and Employn ... nt IShrl 
NaRdll': (ltl :.t\'d (e). """ l:tl~',nin~ 




